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OPEN Ga.JET 

CENTRAL AD\riINI,JTRATIVE TRIBUNAL 
ALLAHABAD BENC&_~f.NI~ 2 

Allahabad, this the 23rd day of April 2002. 

QUORUM :· HON. IvlR. C. S. Q-IADHA, A. M. 
HON. rm. A. K. BHATN&GAR,~.2.:.~ 

O. A. No. 159 of 1998 with 5 of 1998. 

Sub hash Gupta s/ o Late Sri Deep Chan Gupta r/ o Vill. & Post 

Meerpur, Raheanabad, Mau..... • •••• Applicant. 

Counsel for applicant : Sri J. A. Azmi. 

Versus 

· l. Union of India through its Secret ry, v1inistry of 

Ccmmunications, Nevv Delhi. 

2. Senior Superintendent of Post Offices, .Azamgarb Division, 

h.angarh. 

3. Day a Shankar am s/ o Not known r/ o Vill. & Post N eerpur, 

Rahe en ab ad, Mau. 

4. Pa re sna'th Yadav s/ o Saakhraj Yadav, Vill. & Post Meerpur, 

Rahe en eb ad, Mau. 

5. Snt. S. Tewari w/ o Brahmanand TeNari r/ o Vill. & Post 

Raheanabad, Mau ••••• Respondents • • • • • • 

Counsel for respondents : Kw s. Sri,1astava • 

Both these O. As No.159/98 and 55/98 rel ate to 

the s ane rn atrt e r and tbe sane relie and, therefore, are 

being disposed of by one common order. 
~ 

The applicants had sough the relief f rom(friliunaJ 

to the effect that their nane sho d be considered for the 

post of Shakha Dakpal in addition to those candidates Whose 

nanes had been sponsored by the ~ployrnent Exchange. On 

4.3. 98, this pibunaJ. was pl eased to pass an interjm order 

according to which orders were g i en to the respondents to 

consider the nane of the applican for the post of Branch 

Post .Master, Meerpur, Raheemabad and that results of the 
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selection process may not be announced till the outcone of 

the O. A. 

3. The counsel for the responde ts has brought to 

had not been our notice that the names of the appli 

forNarded by the Bnployment Exchange but in tenns of the 

directions issued in similar matters by the Hon1ble Supre-me 

Court, names of all those, who applied, should also be 

considered. In view of the Hon1ble Supreme Court's order, 

it would be in the interest of justice 1.0 allow the appl.Lc arrt s 

to be considered for the process of sel~ction. Counsel for 

the respondents has al so pointed out that the selection held 

in 1997, the panel V>Jas finalised but the sane could not be 

announced because of general elections. Now a time of five 

years elapsed and it is not necessary t at all the persons 

considered then are still waiting for jobs. It would be in 

public interest to call names -'Ofresh from the Bnployment 

Exchange, issue a fresh notification an al so consider the 

names of the two applicants for a fresh selection post. 

All those, who had earlier been sponsored by the Bnpl oyment 

Exchange should al so be considered. Ve agree with the 

request made by the counsel for respond nts. The o. A. is, 
therefore, al.Lcwed with the above directions. 

No order as to costs. 

J. j 1. 

Asttum~/ 
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